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ang supervise the working of the
DILCC, a State Level Consultative
Committee (SLCC) has also been set
“up. In the case of Delhi, the DLCC
was constituteq vide a notification
dated 28th June, 1985 with the Depu-
ty Commissioner of Delhi as Chair-
_man and the Adiitional District Ma-
gistrate as a Member as well as the
CESO for Delhi. This Committee has
held three mectings on 7th February,
1986, 28th August 1986 & 3rq April,
1987 but no claira has beepn reported
so far by the CESO., The implemen~
tation of the Scheme in Delhi has
been revieweq 1y Government and
the attention of Delhi Administration
has been drawn or further follow up
action, The Ins:iirance Company has
also been advise¢ to increase its pub-
licity for better understanding arnd
propagation of the Scheme. The foliow-
ing steps have been taken:—

(iy Distributicn of posters, leaflets
and booklets,

(ii) Talks on Akashwani,
(iii) Campaig- through Press.

(iv) Seminar: are also being orga-
niseq to familiurise field workers
responsible for s implementation on
different aspects of this Scheme.

(b) Governmen- have borne the on-
‘tire cost of prem um for the insurance
cover on All Ind a basis and no sepa-
rate premium ha. been paid for Delhi
alone,

Freight equalisation in coal and cotton

2294. DR, R. }. PODDAR:
SHRI MOSTAFA BIN
QUASEM,
SHRI SUKOMAL SEN:

Will the Minisier of PLANNING be
pleased to state:

(ay what are the reasons for not
introducing freight equalisation in
respect of coal and cotton as demand-
ed by eastern States;
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(by what are the reasons for not
lifting freight equalisation on iron
and steel as demanded by eastern
States; and

(¢) which of the States are to derive
benefits under (a) and (b) gbove?

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING
(SHRy; SUKH RAM): (a) The subject
of freight equalisation has been stu-
died by a number of Committees, the
last one Lteing the National Transport
Policy Committee under the Chair-
manghip of Shri B, D, Pandey. The
Committee concluded that the benefi-
cial effect in terms of regional disper-
sal as g result of freight equalisation
was more than off-set by increase in
real transport costs and freight equa-
lisatiop haq liifle effect on generating
employment in backward regions. The
scheme does not meet the desirable
objective of dispersal of economic ac-
tivity but can lead to non-optimal
location of industries. It has there-
fore been decideq not to introduce
freight equalisation in respect of any
new item Jike coal, cotton ete,

(1) Iy the light of the representa-
tiong receiveg from various State
Governments, the Government have
reviewed the earlier decision of lift-
ing freight equalisation on iron and
steel and decided to refer the matter
to the National Development Council.

(¢) The freight equalisation policy
in respect of a commodity benefits the
States locateg far away from the
sourceg of the commodity, The bene-
fits derived by the individual States
in respect of each raw material have
not been worked out,

Financial Institution named Blade
Companies

2295. SHR1I CHANDRIKA PRASAD
TRIPATHI: Will the Minister of
FINANCE be pleaseq to state:

(a) whether Governmen; are aware
of the functioning of the private mo-
ney lending institutions, known as

g



319 Written 4itswers

‘blade companies’ in various parts ef
the country:

(by if so, what are the details in
this regard and the names of States
where such ‘blade companies’ are
functioning;

(cy whether the Government have
received reports about cheating of the
public by these so-called blade com-
panies’; and

(d) v/hat action has so far been
taken or is proposed to be taken to
curb the activities of these ‘blade

companies’ to protect the interests of
the public?

THE MINISTER OF STATE IN
THE  MINISTRY QF FINANCE
(SHRI JANARDHAN POOJARI): (a)
fo (d) Government are aware that
certain ‘unicorporated bodies known
as ‘Blade Companies’ are functioning
in sorne southern States. Some of
these ‘Blade Companies’ have bran-
ches in other States also, 1t has been
reported that these ‘Blade Companies’
accept deposits from public by offer-
ing very high rates of interests and
lend the same by charging exorbitant
rates of interest. There are also re-
ports  about certain unincorporated
bodies not paying back the deposits,
when demanded,

The deposit acceptance activities of
such bodies are regulated under
Chaptey III-C of Reserve Bank of
India Act, 1934, These provisions
prohibit such bodies from accepting
deposits in  excess of the specified
number of depositors. The Act also
provides for penal action for violating
these provisions. These powers vest
concurrently with Reserve Bank of
India and the State, Governments,

Reserve Bank of India has reported
that it has, already, initiated action
against several concerns at Ahmeda-
bad, Bangalore, Kottayam, Madras
and Trivandrum for violation of the
provisions of Chapter III-C. The Ke-
ralg State Police is also reporteg to
have raided the offices of some con-
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cerns and have seized documents The
proprietors/partners of some of these
bodies are reported to have been
arrested for breach of irust ang cheat-
ing, Reserve Bank of India has re-
ported that quite recently it, along-
with the officers of Government of
Kerala had raided the offices of a
number of unicorporated bodies in
Kerala for suspecteq violation of the
various provisions of the relevant
Reserve Bank of India has fur-
ther reporteg that the State Govern-
ment of Kerala has also taken action,
under the provisions of Indiap Penal
Code against some concerns.

The Constitutional validity of Chap-
ter III-C of Reserve Bank of India
Act, 1934 has been challenged and the
matter is pending before the Supreme
Court and is, therefore, sub-judice,
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